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IN THE CENTRAL AWIINIITRATIVE TPIRUNAL, J2TIFUFR RENCH,

ATEDT 2IUGH FPREMAFR & ANP,:  Zppli

UNTON OF TINDIA & ORS Feapondents,
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Mr. Virendra Lodha

CORAIM:

Hon'ble Mr. Justics D.L, Mshia, Vice-Chalrman

Hor'ble My, O,P, Sharma, AMmipistrative Member

FER HOWN'DLE b, JIZTICE D,L, MEHTA, VICE=CHATRY

with all faigness, subnizted that the othesr pesrsons ajainst

whom the applicant i making sllegstion were appointed

in Gromp 'DY. He subkmits that ths ani

ot 3imilar to those persons as the applicants were holding

the nosts of Group '©'. My, Sharma submitted that he will
advise his clients to consider the csases of the apolicants

syinpathzticalily if they are eligible otherwise in CGro

oL
2. In the resulkt, this 0.8, is disposed of with the
Giraction that the applicants' cases for appointment in
Group 'D' may be considered svmpathetically, if thev are
- \ +
otherwise eligible znd the vacanciess are availzkle,
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